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O R D E R 

03.12.2018   This appeal has been preferred by the ‘Interim Resolution 

Professional’ against the order dated 15th November, 2018 whereby and 

whereunder the ‘Committee of Creditors’  by 83% majority voting share 

appointed one Mr. Vikas Gupta as a ‘Resolution Professional’. 

 The appellant, Mr. Devendra Jain, initially appointed as ‘Interim 

Resolution Professional’ and after completion of the period, the matter was taken 

up by the ‘Committee of Creditors’ who decided to appoint one Mr. Vikas Gupta 

with 83% voting share. 

 Learned counsel appearing on behalf of the appellant submits that the 

appellant is an experienced ‘Resolution Professional’ and had already worked as 

‘IRP’ in number of cases but such ground cannot be accepted to allow the 

appellant to continue as the ‘Committee of Creditors’ being decided by 83%  
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voting share to appoint one Mr. Vikas Gupta as ‘Resolution Professional’.  We 

find no grounds in this appeal.  It is dismissed. No cost.  

 

 
[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 

 
 

[ Justice Bansi Lal Bhat ] 
 Member (Judicial) 
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